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ANNOUNCEMENT RE EXTENSION OF
THE SESSION BY ONE DAY

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
{SHRI JAGANNATH RAO) : With your
permission, Sir, may I seek your indulgence
and the indulgence of the House in making
a request to the House to extend the sitting
of this House by one day, that is, tomorrow.
The other House is passing the Delhi
Admigistration Bill today, and it would be
comenient if that Bill is taken up in this
House. I have had a talk with the Jeaders
of the Opposition and 1 take it that they
will not have any opposition to my request.

MR. CHAIRMAN : [ allow the extension
but T hope that this will not be often
repeated. I want that the programme of
the Lok Sabha should be so arranged that
we can dispose of business during the time
that we allot to ourselves. It causes a lot
of inconvenience to Members who have
already reserved their seats for going back.
T am very grateful to the Members of the
Oppoasition for having agreed to take this
up. We will meet tomorrow.

REFERENCE TO GENERAL AMNESTY
TO MIZO REBELS

DR. M, M. S. SIDDHU (Uttar Pra-
desh) : With your permission, Sir, may I
draw the attention of the Ministry  of
Home Affairs to the reported move to grant
general amnesty to the Mizo rebels ? This
is reported in the ‘Statesman’ of yesterday,
that such a move is under the consideration
of the Government. At the same time,
today’s newspapers-reports reveal that Naga
tebels who had gone to East Pakistan are
going to have some sort of liaison with the
Mizo rebels and it is through the Mizo
lands that they will reach Nagaland. Under
the circumstances, I request the Govern-
ment to clarify the position as it will have
a very bad effect all over the border States,
because sabotage and infiltration are going
on in Kashmir, things in Nagaland and
Assam are not too good; they are pretty bad
and in a critical stage. Under the circum-
stances, any mote to grant amnesty will
endanger the safety of the country. I
therefore request the Government through
vou that they should make some statement,
if necessary, today to clarify the position.
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(EXTENSION OF DURATION) BILL,
1966—contd.

MR. CHAIRMAN : The Minister will
reply to the debate.

THE MINISTER OF LAW (SHRI Q. S.
PATHAK) : Mr. Chairman, Sir, [ thank
all the hon. Members who have supported
this Bill. They have offered very cogent
reasons in support of the Bill. Sir, some
Members in the Opposition seized this
opportunity for attacking people who are
not before the House and who are not in
the Orissa Government. In particular, Mr.
Lokanath Misra has launched such attacks
and I think these matters are absolutely
irrelevant to the question before the House.
The question before the House is a very
simple one. The question is whether the
duration of the Assembly should be ex-
tended or whether there should be a pew
election and thirdly, whether there should
be the President’s Rule instead of the
elected Legislative Assembly. This is the
simple question before the House and I
hope the House will dismiss from its mind
all the irrelevant matters that have been
introduced in the debate.

SHRI LOKANATH MISRA (Orissa) i
I only mentioned your intentions.

SHRI G. S. PATHAK : Now, Sir, the
facts cannot be denied. There is a duly
elected Legislature with Government res-
ponsible to the Legislature functioning in
the State. This Government is enjoying
the confidence of the Legislative Assembly.
I was asked by Mr. Akbar Ali Khan whe-
ther the Government had consulted the
other Parties when the Government
decided that instead of having a new elec-
tion, a fresh election, the Government
should ask Parliament through this Bill to
extend the duration of the Legislative
Assembly. Now, the Government itself has
not consuited the members of the other
parties; but it has appeared from this very
debate that after the Indo-Pakistan conflict
was over the Election Commission invited
the various parties for consultation. The
question before the Election Commission
was whether there should be by-elections
held in the country. It appears from the
statement made by my friend, Mr. M. P.
Bhargava, that the parties agreed that there
should be no by-elections. After this, it
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was not necessary for the Government to
have any further consultations.

SHRI ATAL BIHARI VAJPAYEE
(Uttar Pradesh) : Why not ?

SHRI G. S. PATHAK : Because the
Government is not bound to consult every
party when it is exercising its own powers
and when it knows the conditions prevail-
ing in a particular State which should
govern its discretion.

SHRI ATAL BIHARI VAJPAYEE :

Then do not claim that the Opposition
parties were consulted.
SHRI G. S. PATHAK: Now, Sir,

throughout the country there have been no
by-clections except in the State of Naga-
land which has got its own peculiar fea-
tures. Therefore, the Government decided
that there should be no by-elections and
instead of any election, the Government
should exercise the powers belonging to
it under article 172 (1), namely, the exten-
sion of the period of the Assembly, so
that the Assembly election and the General
Election may synchromise in February
1967.

Now, Sir, Mr. Lokanath Misra stated—
I am quoting him—

“Orissa is now going through a crisis.
The famine has put 9 districts in Orissa
and their people to a lot of distress.”

Now, everyone knows that there are diffi-
cult conditions brought about by drought
in the Orissa State. Everyone knows that
the State machinery, the Administration, is
engaged in giving help to the people.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Assembly Members and other
public workers are also engaged ?

SHRI G. §. PATHAK : Assembly Mem-
bers and cother public workers are also

engaged in relicf work. Now in that sitoa-
tion Is 1t unreasonable that the electorate
should not be put to the inconvenience of
going to the polls twice within six morths,
oncz now and later in the month of
Febrvary 1967 ? Is it reasonable that the
Government machinery, the administrative
machinery, which is engaged in relief
work be diverted from that work and be
required to prepare for elections, be re-
quired to conduct elections? Now, it is
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clear from a speech made yesterday that
the Government of Orissa was preparing
for election to panchayats but that had te
be suspended on account of the drooght
sitnation. That has come out n one hon
Member's speech here. And it 1s also clear
from one of the speeches that Orissa people
are happy that eclections are being post-
poned.
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SHRI MULKA GOVINDA REDDY
(Mysore) : Congress Members

(Interruptions)

SHRI G. S. PATHAK : May 1 tell you
what your Members said? Mr, Banka
Behary Das, who is in the Opposition, said
—1I am quoting—

“Just now during the rains we cannot
go in for elections.”

SHRI BANK A BEHARY DAS (Onissa):
You cut it from the context completely.

SHRI G. S. PATHAK : That is the
reason you gave for the introduction of
the President’s Rule. But yon have stated
that the people do not want to go in for
elections. Therefore, having regard to the
circumstances prevailing in that part of the
country, having regard to the fact that the
political parties themselves will be saved
double expense, having regard fo the fact
that a candidate for the Legislative Assem-
bly if he works with a candidate for
Parliament will have 1o spend less on the
elections if the elections are simultaneous,
this is the best thing to be done. I am
leaving alone the question of Government’s
expenditure. Mr. Lokanath Misra raised
that question ¢of Government’s expenditure
and figures were cited in the speech of one
of the Members in Lok Sabha. I am not
troubling the House with figures relating
to that matter. There cannot be any doubt
that the candidates themselies will have to
incur a lesser amount of expenditure if the
elections are simultaneous. Parties them-
selves will be saved duplication of expen-
diture if the elections are simultaneous.
For all these reasons and for other reasons
which have appeared in the speeches madec
vesterdav. it is quite clear that the Goverr-
ment was well advised in not having the
election at this time and in extending the
duration of the Legislative As<embly for
about six months, that is to say, till March
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next. The duration of the present Assem-

bly ends on the 20th August,
a question of about six months.

It was only

Reference has been made to the elections
which were held in June, 1961, and it was
said that the policy that the Government
is adopting now is inconsistent with the
policy followed then. This, I submit, Sir,
is entirely incorrect. It should be remem-
bered that on the 25th February, 1961,
President’s Rule was introduced in the
State of Orissa and the elections were held
in the following June. The position was
the opposite of the present one. There was
Preadent’s Ruole. The political parties
wanted that instead of President’s
there should be popular elections and there
should be a Legislative Assembly, and the
Government concurred with that. Therefore
the Government's policy was that the
Legislative Assembly, the popular govern-
ment should be preferred to President’s
Rule, This is precisely the policy today.
We want the continuance of the Legislative
Assembly. The Opposition wants Piesi-
dent’'s Rule, forgetting that they have
always preferred, as they ought to, the
Legislative Assembly to President's Rule.
The President’s Rule can be had only if
certain conditions existed, only if it is not
possible for the State to carry on the
Government in accordance with the Consti-
tution. Tt cannot be introduced whenever
people like it to be introduced. There hae
been opposition to President’s Rule in
Kerala., Strong language has been used and
it has been said that this is the death of
democracy and so on. Whenever Presi-
dent’s Rule has been introduced, justified
by the conditions which necessitated that
President’s Rule, even then there has been
criticism Now it locks very odd that the
Opposition should want that there should
be President’s Rule instead of this Assembly
This argument about President’s Rule com-
pletelv disregards the provisions of the
Constitution. As T hive just now stated,
you cannot have President’s Rule unless
the President is satisfied that the Govern-
ment in a particular State cannot be carried
on in accordance with the Constitution. It
should also be remembered that it is the
responsibility of the Union to ensure that
the Gevernments in the States are carried in
in accordance with the Constitution. That

being so, when there is a Legislative
Assembly functioning in accordance with

s
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the Constitution in the State and the ques-
tion arises what the Government should
do when the duration of that Legislative
Assembly expires, the choice is clear. The
Constitution gives power to the Government
to extend the duration of the Legislative
Assembly and it is compliance with the
Constitution to so extend the duration of
that Assembly so that the Government in
the State may be carried om m accordance
with the Constitution. 1f the Union does
not do that and does not ask Parliament
to pass a law to that effect, then the Union
will be failing in its duty. The Union will
be failing in its duty of ensuring that the
Government in the State is carried on in
accordance with the Constitution. Those
who plead for the introduction of Presi-
dent's Rule in my submission, forget this
aspect of the matter. The Government has
no choice. Otherwise the Opposition would
expect the Government first to create a
situation where it could be said that the
Government is ‘not carried on in accord-
ance with the Constitution and then intro-
duce President’s Rule by invoking the
condition that the Government is not now
being carried on in accordance with the
Constitution.” That, [ submit, would be
reductio ad absurdum. When the Govern-
ment can ensure that the State Government
can be carried on in accordance with the
Constitution, it is the obligation of the
Union Government to take such steps as
are necessary to ensure that fact, and that
is what the Union Government has done in
introducing this Bill, invoking the power
of Parliament to pass this Bill. Thereforc,
there is no valid reason pointed out by
the Opposition why this Bill should not be
passed and there are reasons, very good
reasons why this Bill should be passed, very
good reasons why this Assembly which has
been functioning for five years should
function for another six months before there
are general elections

1 need not detain the House on the
question of motives. Shri Lokanath Misra
and some other friends here have suggested
that the Union Government is motivated,
that the Union Government is taking this
step because it feels that the Congress Party
will fail. As has been pointed out by the
speeches made here, the Government and
the Congress Party are not afraid of the
elections.
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Six months won't matter. All the parties
wil have to face the people after six
montbs and whatever the people will decide,
the Congress Party and all the parties will
have to subtut to thetr decision T submut
therefore, Sir, that the House should un-
animously vote for the consideration of this
Bull,

MR CHAIRMAN The question is:

“That the Bill to provide for the exten-
sion of the duratton of the present
Legislative Assembly of the State of
Orissa, as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN We shall now take
up the clause by clause consideration of the
Bill.

Clause 2 was added to the Bull.

Clause 1, the Enactung Formula and the
Title were added to the Bull.

SHRI G. S. PATHAK Sir, I moe :
“That the Bill be passed.”
The question was proposed,

SHRI LOKANATH MISRA: Mr.
Chairman, Sir, after having listened to the
hon, Minister of Law, it seemed to.me that
he was making a frantic effort to make it
appear as if the entire Opposition was try-
ing to persuade him to agree to have
President’s Rule 1n Orissa It was enitrely

on a wrong basis that he was arguing out
the case (Interruptions) Listen to me,

you must have some patience.

Sir, the pomnt 1s, I for one did not plead
at all for President's Rule, I pleaded
vehemently for a caretaker Government
The second point 1s that now that elections
were not held at the time when the elec-
tions should have been held there is no
other alternative The best course would
have been for the Gosernment to allow
the elections to be held as soon as five years
expired. The hon Minmster of Law, who
seems to be showing such a great amount
of respect for the Constitution, should have
showed that amount of consideration and
allowed the elections to take place after
five vyears, In extending the pre.ent
Assembly he 1s not showing that respect
to the Coastitution because, as T sad
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yesterday, the people of Orissa have lost

all confidence wn the present Government,

and therefore it is an anti-popular achion

SHRI SHEEL BHADRA YAIJEE
(Bihar): Wishful thinking.

SHRI LOKANATH MISRA : And both
in the Rajya Sabha and in the Lok Sabha
this has been amply clarified, discussed,
debated and ultimately proved, as a result
of which Chief Minister after Chief Minis-
ter has gone out of office, has stepped
down.

SHRI SHEEL BHADRA YAJEE: It s
all propaganda

SHRI AKBAR ALI KHAN: But of ths
same party.

SHRI LOKANATH MISRA: I it is a
running commentary, then I have to hit
back.

MR. CHAIRMAN. You haie not been
hit; so you need not.

SHRI LOKANATH MISRA - Sir, the
hon Law Minister's contention was that
the Opposition speaks with two voices;
when it is the question of Kerala they
speak agamst the President’s Rule and
when it is the case of Orissa, they spcak
in favour of it. He is entirely wrong there.

SHRI AKBAR ALl KHAN: Some
Opposition members have suggested that.

SHRI LOKANATH MISRA : Then you
do not understand the contention of the
Opposition or what the Opposition has
been pressing all the time I thought, Sir,
the Congress benches had a certain level
of intelligence to understand th ngs when
things were so amply explained to them.
In spite of that if they do not understand,
then things have to be repeated. That is
something which should not be expected at
least

MR. CHATRMAN The old pedagogic
trick, repetition

SHRI LOKANATH MISRA : Sir, the
point is, 1n the case of Kerala the elected
Assembly was not allowed to function
whatever may have been the strength of the
single-party in majority, it does not matter,
but the pomt is that after their election
they were not allowed to face the Assem-
bly, The party which would have func-
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tioned as the Government was not allowed
to face the Assembly. Before the party
that could have formed a Government was
allowed to face the Assembly, the Assembly
was dissolved and the President's Rule
imposed. That was the objection in the
case of Kerala, but in the case of Orissa
what has happened is this, After five years
have expired there is an endeavour now,
just to protect the present corrupt set of
people, to continue them in office for six
months more only because there is no
poss bility of their coming back to power.
That is the subtle difference. I think the
standard of the legal Iuminary, as I said
yesterday when you were not in the Chair, .
after having shared his intelligence mth[
the rest of the Cabinet, has gone down.
It has come to the average; not that he has
lost it altogether but it has come to the !
average. Sir, he at least should have 1
caught this subtle difference because 1 have |
heard him arguing out cases in the Supreme |
Court and I took it for granted that he !
was a genius.

SHRI SHEEL BHADRA YAIJEE : He is.

SHRI LOKANATH MISRA : Because
he has got into the Cabinet I know his :
limitations, Once the party has decided
that the corrupt Government has to be
protected with the umbrella of the Centre
or of the Central High Command . . .

SHRI SHEEL BHADRA YAJEE : Your
party is corrupt; Government is not corrupt.

|

SHRI LOKANATH MISRA: When[
these interruptions are there, you will
kindly allow me to hit them back.

Sir, the entire country knows which
party is corrupt.

SHRI SHEEL BHADRA YAJEE: The

Swatantra Party of Rajas and Maharajas is
corrupt; not the Congress.

MR, CHAIRMAN : I think the inter-
ruptions are not useful. j

SHRI LOKANATH MISRA : We have
discussed in this very House day after day
about the misdeeds of the Chief Ministers
and the Central Ministers of the ruling
party and as a result of it many of them
have faded away from those glorious
benches.

SHRI SHEEL BHADRA YAJEE:
Search your hearts.
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SHRI LOKANATH MISRA : For find-
ing out corruption, hearts are not to be
searched. The benches opposite have to be
searched and their pockets have to be
searched, and we have searched the pockets
of many of the Ministers, charge-sheeted
them and have sent them out,

1826

MR. CHAIRMAN: You could save a
Jot of time if interruptions are not made.

SHRI LOKANATH MISRA : Sir, I was
talking about the subtle difterence between
the two. There is an endeavour to create
confusion in the mind of the people in
general that the Opposition is in favour of
the President’s Rule in one Stgte and is
against it in another. That is not the case
at all. The point at issue in Orissa is that
the Government wants to extend the life
of the present Assembly there by six
months more. All the time we have been
saying that the elections should have been
held immediately after the expiry of five
years. If they have pot done 1t now the
only alternative, even if it is not a good
alternative, is that either there should be a
caretaker Government or there should be
President’s Rule. If you get the fresh
mandate of the people, we honour it
Everybody will honour it. We wanted to
face the electorate. We were in favour of
it; in fact, my Party passed a resolution to
that effect and a copy of it was sent to the
Home Minister and the Prime Minister, but,
as conceded by the hon. Minister of law,
the Opposition was not consulted. When
were they consulted ? They were consulted
at a time whemn the country was facing

Pakistani aggression, when everybedy’s
mind was turned towards the Pakistani
agressors. Immediately after aggression

took place, the Chief FElection
12 NooN Commissioner called a meeting

of the Opposition leaders. Then,
all parties agreed with the Government that
the bye-elections should not be held, be-
cause it was really a critical time. A war
was going on and at that point of time no
party, which wanted India to win the war
would have asked for elections either from
the Election Commissioner or from the
Government. Subsequently our Government
entered into a peace agreement with Pakis-
tan. After the declaration at Tashkent,
what was the need to postpone the elections
or even the bye-clections? In reply to a
question two or three days back, when one
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of the Members of the Opposition asked
whether the Government and the Treasuy
Benches were afraid of facing the people,
because some very top Ministers were to
face direct elections, they said ‘No'. All
the same it appears, because of the post-
ponement of elections, without sufficient
reason now, that they are afraid of it.
Whether the Central leaders are afraid of
1t or not, I cannot say, but I know it for
certain that in Orissa the Congress leaders
are not prepared to face the electorate.
That is the only reason why Mr, Pathak,
howsoever weak his brief may be, has been
trying to fight out a lost case.

(Interruption)

SHRI D. C. MALLIK (Bihar): Elec-
tions are held not only in Orissa, but also
in the case of all other States, every five
years.

MR. CHAIRMAN . You please con-
tinue.

SHRI LOKANATH MISRA : Sir, since
one of the Congress Members is interrupt-
g me, I will refer him to a statement of
their late lamented leader, Pandit Jawahar-
lal Nehru, who said that a time might come
for India when all the States would be
fighting elections in their own time, when
the Centre would have its own time for
fighting elections I do not quote this from
any other Party. I quote it from the leader
of their Party, Pandit Jawaharlal Nehru,
if they consider him still to be one of
their leaders. It was he who said that the
elections in different States might be held
at separate times. That is how they respect
the Constitution TFor reasons which are
not stated here, but for reasons which
appear frivolous and unjustified, can you
expect the Opposition to agree that this
corrupt Government should continue for
another six months and we should okay a
measure, the intentions of which are very
much surreptitious

Thank you

=ff ME Aaghc (SATHaw) - Fr-
gfy #EEg, STET FT ST TG G,
JATTAY 2, ITFT Arafy s F faw
fasr gm qre 9T W &, 99d aN
§ q@ G@r @ar ¢ f eeR IS A
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Fo T4 § wraear gt fawq s F1
AZ AW AIAA 1 & sl Torme
g =gy a1 39 o # faw gEAr
A T AT |

st wtew fagd ot wNEY
CEE |

st Me gl oo 79 Shar
#1 st aftfeafs & qg a9y 7w &
frasr ol orer ¥ sRT FgF ¥ @Y wEw
#dT S 4T T wfa@ F aR G
WEITATT & ST TTH 31T § AT IAF
I A AgwrET T g5 | Igd A
Tro qlo TS0 T T Feqamay &7 AW
T F UF AT AAT FT gEAT 930 ) g
g9 g & 12 AT qgT FT AV T FY
gfefeafa &, s av afdfeafa @,
37 9 qTd1 HT 2@ gU FTHF ¥ I AT
fF o o safa asm, & A &
TIEH AN A AV, TAA F7 G AT | I
SAaea W gw favarg #7q § A Aaae
F SITIT AEA & § a1 g4 B WgH &
fom o uF 7% sEvaET F1 TN FEAT
Tifge afreaa mF fF S erdwady
T 931 & ITFY wafy a9rd | o @rer
F fag <t safy g%t ) oY § a7
oF <t wafy § 1 f9aT o SR wer A
Tz fag o & Y N FERET @ar
% 92 919 9 & ¥q7 ©F 31 v g
R qrF AT F A1X AT FIEEIAT
# 7@ g fF e agy gama gt ) Afew
FT® T Tifeaty g @ T8 T T
F1 IGH AT FEET g & 1 v
qg gHAT P 9@ S @ oum |
eIt AT 7Tl I fF orafar ww &
FH EY | AT FIE AATIEAT T8 T &Y
gg & 9l 1% adt offeafy o ot
g fr suwr safa &7 gemar s an
TEET A T AHR FT qg Fei=q gt
STt § 6 9 59 a6 gay, S A g
3% I F [ PV SR Aged adv
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A TG 97 9T T & 918 (6T e
F@EET, a7 fov o) SEw gt ar
% WEW F a1 A1 RET A AT 30 @
g, {53 T @99 @A | A
WM P gararSwaT F AR
AT & wfy T I & i samar
fazare wgar | dfww smor & afefeafs
gt g 1 ue afdfeafy g oard ar
AT 7 98 a7 fFan f5 a9 9 &
AR WY 3EHT sy R g W,
%A AE SAFT yafd F@rE a9
IR 6T o e 3 am9 FT & oo
& gt AT § TR SEEr & av | 4y
frotar gafa fomm mar fr agy a1 a<mes
qEt 1 W7 a7 g F99 Fo ogu
& ag w1 w1 & 5 o g9 aelt gu
M MTAE 4% 9 ¢ ) §F AR & F 6-7
& aafa 98 S, J9 ¥ a1 FEE
£ GETT TN, IAF AT AT @,
T T g | 3qfau IR a8 ax fear
aar fas g o1 ¥ TEEr sEfy
IS SATT |

W9 g ¥ FT A9AT 43 § a1 A8
a1 & f fa<ueY &= #v ag 9 @Y §
fF @@ & o1 agr 9T uF 779 g T4,
agr & @ &1 9 wfafafy @9 go,
ITH! FATFT I§ s@raer w1 famio
grar s T TiaF g ¥ agr 7 a7
Tl | G @ Ty IEET & 4R A
At gy 77 A @ €t s W
ST VT ST & Sed QAT 71 A o
ag o9 fana &7 AW O T FT 99,
qET FATF 31, T FA79 g1 ATlh ATAEA
FT AGFEAT H T FAGIST IGS TAT §
ag T 9 81 o% | gafag & a@TT st
A9 a1 7 5 qg e aef & Wl
F fom e T Sy gRT FTFEAH @A &
faq Gar  fae gaTy @AY TS 1 Y
€T & go ey & 7 gom & sE
2ET @ qar =T v s<ar #r afe-
feafy @t Y o & WS A W
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TF 78 Rdl, 39 qfa % Iaw
et Frus fafeds sy av g}
ST ST FT G eaT HT g
o e 7 fFw v § 1 dElT geaTe
FT 98 Fu4 § & agr e v & 49
AT 1w FY faslt 7wt & ;Y qrarg
FIAW ) AT} TG qeA & A, wmr F
WS HT g7 F3 3 g a1 Y sy
FEAT T AT GIHT F a0C I foHy
JET AT GIHTC FT qE@IET FTR | 3
FE T WA T 9 A g
4T § FWE AT & gd IFR DAY 3,
£ TA A TS FAR_T AT T47 qfofealy
I80AT q 937 &Y T ¥ | o7 ATy
Tgr F1 FFI & affeafs  wy amg
TGN At ATSTHT ST HYHET 617 ISET
¥ & 34 1 TR FEAT & 93T F400F
IR HTAT FIN IF H F¥ g O F )
AT 18 ATH & 13 WI ISAT | oraToA
Fr qivferfa Far A o & g
q¥) FITRETT agr FY g T A N AR
TR AT G AT AV AT 1 AL Ay Y
g W gizw  framfafafady oy
g #®fF ag wad gy 5 IaT gRomr &
v fawer gem U@ V7T €, AT @A
FAre #7 qidEf ama o g, 5w
| AT 9T FHW 9% AT AT oS
g fed gL e 3o 7 39 7 afrfeafy
arad AT E 7EA 2, 3 aEes |
w7 Al T TR AF H FIH AGY
F7 1% q1 3947 Haad a8 § % agr &Y
HISET GCRT @9 AT H % gy
gs sitT oA agieq FeAr 21 4F e
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Al T @ FIT F7 TG g0 qgT FY
JYFAAT T AACH FT T TG FLIFR
F1 T GAAT TIAT AT AT, a9 #Y
FAT BT UF HIT HIFT AAT &97 Ifgq
a1 FF 981 #1 qFT FT 99O 912 A
FEA  WHA g AfHT AFEIG Y 91T §
f IR T OF Qa7 {3 9T § o1
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fasma @wr & sEfy @gEr SR @
ar 93T @fFT OF a% 7 & {57 a=l &7
FIE oy AL g, AT FAAT FAAEAF
g1

UF I FGFC A @ FLZAT |
fafa #=Y agry 7 @gr fo o =i
q SR A7 TG & AT § | €T
T A A faQudT 7o o o e FArE
FY ST T @I g 1 afeT qEH
w7 & fo oo o WA ¥ &g awe
q¥ AR WAL T ZETER fFa
AT 1 99 GATY 9% 1A F7 a<g Jar
FTHT TAUT B WG T HT & (97w
F AT | g a¥g & ST | R
qATEG g ST AW { AT A9GT
TEY g 1 T Y BT HAT g 9W
YW &, Ig qATET &9 » AT OF
oY & fgome @8, s fFmaw@ |
T da F geaanr gon, e qw| &
T TG T, qg AFad & fage
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UF gL AV WA § | TR I ALAT
qar A< fardT 3 #7981 & | g9 AT
g fo dFaa Iy ®7 § @, afEd
N wgfaar ga7 Wi & e aEafE
T |, AT gAET ey AT g
T8 g@ g 5 Ao g §a
Frfeaerd o T § WETER

a

F1 GA4T F ¥ 50 @8 7 ¢ )
sfi WiewE gl ;T a1 E

st wEw fagdt mwwdr e
Tffeafsai 7 ST & wey HAT g2,
a afcfeafmrr fadt g fodt ady 2 o<
F gfefeafaur f5et a= &% gfasr Y
TG AT € | FTA HN I@ G T
q8 4t Jifgd fF oF use enfag @
Fiow ¥ gt famr | afsa ag d7 A &
AT ST FRTATI] F] IHEA &7 AT
& | 599 W & W fET F oo
AT 7 AT o F5¢7 F1 &9
I TG GO |

¥ fafir 5ot sft 37 wfsarg w1 sraar
£ | Tvg A Al faar Ty § S F
q53 JUD § 977 FE 7 FI(AT FL G
# 13 FMA ¥ 73 favwa § , wre Aven
FHSIIL G AT T26! IFTAT FG[ F7 AF AL
21 39T § AFF Ay 930 & 1 "
T GIT TAAT FT A AT §, AET
AT AT ATET & ar A AR |
W THE AN W TA IE GL qAAT,
A 7 FW Al TUFT FTHA AT
THAAT G & A1 AFT & T

SHRI G. S. PATHAK : Sir, no new
ground has been urged in the speeches
made today and it is not necessary for me
to detain the House Ionger than for a few
minutes. Kerala has again_been 1eferrcd
to. Tt has again been forgotten that the
Government could not be carried on there
because the Government could not be
formed. Im this veiy debate it has been
pointed out in one of the speeches that the
President’s Rule was promulgated. They
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had to do it because there was no majority
party there to carry on the Government of
that State and so there could be no Gos-
ernment formed.

SHRI LOKANATH MISRA : Is that Mr.
Yajee's speech ?

SHRI SHEEL BHADRA YAJEE : What
was wrong when I said that ?

MR. CHAIRMAN : Please.

SHRI G. S. PATHAK : It is known to
everybody. I am surprised that the reason
is not known to dome as to why the
President’'s Rule was introduced there.
There was no party with sufficient strength
to take over the Government. That was
the reason. But now in the present case,
there is the Legislative Assembly function-
ing. It has been elected. There is no
allegation against the Chief Mnister, Mr.
Tripathi. Mr. Misra said that he had not
mentioned his name. This Government is
responsible to the Legislative Assembly.
It can be thrown out by the Legislative
Assembly in case the Legislative Assembly
finds that they have no confidence in that
Government. Now, all that we want is
that it should be continued. This elected
body should be continued for another six
months. There can be trial of strength
then. My esteemed friend, Mr. Vajpayee,
says that they would not like to have a
trial there because the Congress Party
would prove very strong, that they would
use the steam-roller, etc,, etc. If the trial
of strength can be postponed for six months
in a case where the Legislative Assembly
has already been functioning for five years
and where it is known that the Government
is enjoying the confidence of the Legislative
Assembly, is it not a democratic method
that the Legislative Assembly is continued?
How is it said that the demociatic prin-
ciples are not being observed ? There is a
provision in the Constitution for the con-
tinuance of this Assembly. Parliament is
‘asked to continue this Assembly under that
provision. _(Inferruption by Shri Lokanath
Misra.) The Constitution is a part of the
democratic system. How is it then said
that the democratic system is not being
followed ? (Interruption by Shri Lokanath
Misra).

MR. CHAIRMAN : T thought you were
very much against interruption.
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SHRI G. S. PATHAK : Mr. Abdul Ghani
said that for ten years the U.P. Govern-
ment could be continued. It should be
remembered that article 172 mentions one
year at a time. It has got to come up
before Parliament every year if that exten-
sion is for more than a year. It is forgotten
that the extension can be made at a time
only for one year. Parliament has got
each time to give its approval.

Mr. Vajpayee says that they never
agreed. I understood from the speech of
my friend, Mr. M. P. Bhargava, that that
meeting took place after the Indo-Pakistan
conflict was over.

SHRI ATAL BIHARI VAJPAYEE : No,

SHRI G. S. PATHAK : Mr. Vajpayee
contradicts me. Well, I was not present
at that meeting but I am saying that on
the strength of his statement.

SHRI MULKA GOVINDA REDDY:
You always quote the Congressmen in your
support.

SHRI G. S. PATHAK : Because they
present the facts correctly . . .

SHRI ATAL BIHARI VAJPAYEE : No,
no.

SHRI G. S. PATHAK : And you always
contradict them., Anyway, I do not want
to detain the House any longer. I hope,
Sir, that the House will vote for the passing
of this Bill.

MR. CHAIRMAN : The question is :
“That the Bill be passed.”

The House divided.

MR. CHAIRMAN : Ayes 54; Noes 14.
AYES—54

Abdul Shakoor, Moulana .

Abid Ali, Shri

Abraham, Shri P.

Alva, Shrimati Violet.

Baghe!l, Shri K. C.

Bhargava, Shri M, P,

Chengalvaroyan, Shri T.

Dass, Shri Mahabir.

Desai, Shri Khandubhai K.
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Desai, Shri Suresh J.

Devaki Gopidas, Shrimati.
Dharia, Shri M. M,

Dutt, Shri Krishan.

Jabhanara Jaipal Singh, Shrimati.
Karmarkar, Shri D. P,

Khan, Shri Akbar Ali.

Koya, Shri Palat Kunhi.

Kurre, Shri Dayaldas.

Lalitha (Rajagopalan), Shrimati.
Mallik, Shri D. C.
Mallikarjundu, Shri K. P.
Mohammad, Chaudhary A.
Momin, Shri G. H. Valimohmed,
Neki Ram, Shri.

Parthasagathy, Shri R. T.
Pathak, Shri G. S.

Patl, Shri G, R.

Patil, Shri P. S.

Patra, Shri N.

Pattanayak, Shri B. C.

Pillai, Shii J. Sivashanmugam.
Pushpaben Janardanrai Mehta, Shrimati.
Qureshi, Shri M. Shafi.

Reddy, Shri K. V. Raghunatha.
Reddy, Shri M. Govinda.

Sahai, Shri Ram

Savnekar, Shri B. S.

Sherkhan, Shri.

Shyam Kumari Khan, Shrimati.
Singh, Shri Dalpat.

Singh, Shri S. K.

Sinha, Shri Rajendra Pratap.
Sukhdev Prasad, Shri.

Supakar, Shri S.

Swamy, Shri N. R, M.
Tankha, Pandit S. S. N.
Tapase, Shri G. D.

Tara Ramchandra Sathe, Shiimati.
Tiwary, Pt. Bhawaniprasad.
Usha Barthakur, Shrimati,
Vaishampayen, Shri S, K.
Varma, Shri C. L.

Vero, Shri M.

Vyas, Shri Ramesh Chandra.
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Noes—14
Abdul Samad, Shri A. K. A.
Antani, Dr., B. N.
Basu, Shri Chitta.
Bhandari, Shri Sundar Singh.
Das, Shri Banka Behary.
Khandekar, Shri R. S.
Misra, Shri Lokanath.
Murahari, Shri G.
Nair, Shri M. N, Govindan.
Patel, Shri Dahyabhai V.
Reddy, Shri Mulka Govinda.
Reddy, Shri Yella.
Somasundaram, Shri G. P.
Vajpayee, Shri Atal Bihari.

The motion was adopted.

THE ASIAN DEVELOPMENT BANK
BILL, 1566

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI B. R.
BHAGAT) : Sir, I rise to move :
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“That the Bill to implement the inter- '

national agreement for the establishment
and operation of the Asian Development
Bank and for matters connected there-
with, as passed by the Lok Sabha, be
taken into consideration.”

While commending the Bill for conside-
ration and approval of this House, I should
like to refer first to the importance of the
Asian Development Bank itself. As is well
known, the concept of multilateral regional
co-operation in the field of economic deve-
lopment has received increasing recognition
over recent years. While the basic concept
underlying the World Bank itself is multi-
lateral co-operation, more recently the con-
cept has been applied particularly for
regional development. The establishment
of the Inter-American Development Bank
in 1959 was the first attempt to have a
Development Bank with its broad field of
action in a major geographical area, This
was followed in 1964 by a second regional
bank which is the African Development
Bank. i

The idea of an Asian Development Bank
has been evolved over a course of ysars.
It was in 1963 that an ECAFE expert
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group on regional economic co-operation
formally proposed the establishment of a
regional bank for Asia. This was welcomed
at the ECAFE Ministerial Conference on
Asian Economic Co-operation held in
December, 1963. In the following year a
working group of experts made detailed
technical investigations and in March, 1965
the ECAFE Session unanimously agreed
that further steps should be 1aken towards
the fulfilment of the idea. Since then rapid
progress has been made and the draft
Agieement was finalised at a meeting of
Asian Ministers in Manila, in Dccember
1965, where I as representative of India
signed the Agreement.

The Agreement setting up the Asian
Development Bank will take effect when
Instruments of Ratification have been
deposited by 15 signatories, of whom not
less than 10 should be regional members.
Our accession to the Bank will become
final only when we have ratified the Agree-
ment and made our first contribution to
the capital. We hope to do this as soon
as the Bill that is before the House has
been cnacted.

Asia with its hoary and illustrious past
and with its large population 1s still econo-
mically an underdeveloped area in the
present world. In the past decade, almost
every country in Asia has been engaged
in efforts to better the economic conditions
of its peoples. There have becn substantial
capital inflows into the region for the pur-
pose of economic development. Under the
auspices of the United Nations Commission
for Asia and Far East, a number of studies
have been carried out for identifying the
needs of the region. The countries of Asia
have clearly set their aims towards econo-
mic progress. In this context, a regional
Development Bank is a logical step for
enabling multilateral co-operation in deve-
lopment and for facilitating further capital
inflow into this region.

It is clearly expected that the Asian Bank
would bring in a definitely Asian view-
point to bear on the problems of develop-
ment in the region. With a majority con-
tribution from regional members, which
will be as high as 65 per cent, the Bank
would belong to the Asians and would be
managed by them. Tt would bring the
Asian countries closer in the field of deve-
lopment and would facilitate the tackling



